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CENl'RAL . ADMINISTRATIVE TRIBUN\L 
ALIAHABAD BENCH 

ALIAH\ BAD 

Reserved 

Original Application NO. 140 of 1996 --
• • 

AllahailD&d this the '?.,-c( day of,~ 2002 

Hon'ble Mr.JUstice R.R.K. Trivedi, v.c. 
Hon'ble Mr.c.s. Chadha, Meml:x;!r (A) 

H.P. Gupta S/o Late 

of Betia hata South, 

Shri Ram Lal Gupta,resident 

National Highw:i y, Gorakhpur 

employed as Sorting Asstt., Head Record Office, 

RailWiy Mail Service,'G'Di vision, GORAKH~UR{U.P.) 

Applica nt 
By Advocate Shri Swaraj Prakash 

Versus 

1. Union of India through secretary, Ministry of 

Cbm1nunication, New Delhi. 

2. Chief Post Master General, U.P .Circle, Lucknow. 

3. Director Postal Services, Gorakhpur Region, 

Gorakhpur. 

4. Senior s updt.Ra il way Mail service, Gorakhpur. 

Res 1,X>ndents 

QX Advoca te SissTSadhna Srivastava 

0 RD ER - - - - -
BX Hon' ble Mr.c.s. Chadha, Member {A) 

The applicant has f iled this O .A. seeking 

to quash the orders o f n . p .s. Gorakh pur dated 11.10.9 1 

annexure A-1 and t he order of Chief P .M .G. Lucknow 

dated 06.03.95{annexure A-2) and has sought prorrotion 

to L. s .G. grade against Y3rd quota available in 1976 

vdth all consequential benefits • 
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2. The brief facts of the case are that 

the applicant \'2S a ppointed as a Sorting Assistant 

R.M.S. Division, Gorakh pur on 16.12.63. He qualified 

in R.M.S. Accountant EXamination and started w:>rking 

as an Accounta nt. He w::>rked as R.M.s. Accountant upto 

13.08.1981. The applicant mean\..tlile had qualified 

for L.S.G.grade in 1976 bu~ prorrotion order~ 

issued because there were no va.t-.N.:...., "''l!A~/AJ!+. on 

11.10.1991 vide annexure A-l it was directed that 

those \.Jho had passed the said examination earlier 

will ha ve te re-appea r in their due turn of seniority. 

3. The respondent~ counsel has . £irst.l~argued 

thati the .aase~is time barred because the prombtion w:ls 

denied to him vide order dated 11.10.1991. however. \'le 

find that the applicant had filed an O .A .No. 493 of 1994 

in which vide order dated 12.04.94 it was directed that 

the applicant's representation da ted 21.10.91 may be 

considered and decided according to law. The impugned 
dated 0 6. 0 3 • 9 5 1f,..J. (,....- rz 

orderLpassed as a result ofiJudgment dated ~2.04.1994 ~ 

in O.A.No.493/1994 • and the present o.A. has been filed 

on 05.0 2 .96 and is. therefore . within time. 

4. The main contentious issue in chis case 

is whether the persons from the Accounts line can be 

promoted to the post of general line. and ~ether 

shri H.P. Gupta-the applicant belonJs to the Accounts 

line or n:>t. Vide annexure A-2(Compilation II) filed 

by the applicant himself. which is a · ..letter dated 26 .3. 76 

addressed to 
~ 

U . P ., ~result 

all senior superintendents. R.M.S. in 

of H.s.Grade 
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of vacancies for 1976 held on 30.11.95, was 

communicated,. in which Shri H.P. Gll.pta•s name 

is clearly mentioned under the headirg" Railway 

Mail Service Accounts Wir~t' • Therefore, vide his 

own admission, the ap~licant had became a part of 

the Accounts Wirg on his passirg the examination 

of R.M. s.Accountant. Further, the applicant had 

perhaps anticipated that this argument will be 
,&._/ 

taken against him. rrore so because so.eh grounds 

-~ ~ ... mentioned in P.M.G. 1 s order at annexure A-2, 

he himself in para-4.9 of the O.A. has tried to 

argue that the concerned rule does oot exclude 

Accountants from general line. It is an indirect 

admiss ion that the applicant \'la.S in the Accounts 

line. 

s. In their counaer. the resp:>ndents have 

clearly averred that the post asked for by the 

applicant could not be given to him because he was 

from the Accounts line. In para-7 of their counter 

affidavit they have also averred that the applicant 

remained under suspension w.e.f. 14.08.1987 and was 

also awarded several punishments. He was also debarred 

from the post of Accountant vide P.M.G., u.P. Luckoow' s 

order dated 28.08.1986, however, after expiry of his 

punishment period , he was given one time-lx>und promotion 

w.e.f. 14.09.89 and, therefore, he is not entitled to 

the relief cla imed. We are satisfied~ witft.. bolt. the 
J 

counter-affidavit and with the details give n in the 

speakinJ order of the P.t-t.G. Lucknow dated 06.03.95. 

The said order gives in great detail why the claim of 

••• pg.4/-
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Shri Gupta cannot be granted. In para-s.1 thereof 

it has been clearly mentioned that after Shri Gupta 

quali f ied as a R.M.s. Accountant • his furthe r 

selection was to be regulated according to vacancies 

in L. S . G. Accounts line and his name unfortunately 

di d not come in the selection zone of 5 times of the 

vacancies and, there [-ore. he could not be considered . 

On several occasions Shri Gupta \'~s not considered 

for promotion due to his suspension/punishment. 

Learned counsel :fur the a pplicant could not give 

any :cogent reason why we should differ from the 

\•rell reasoned and speakirq order passed by the 

P.M.G •• Lucknow on 06.03.95. The applicant w:ls 

not entitled to the claimed prorrotl:on because he 

had a lread y ceded to the Accounts line. 

6. In the circumstances mentioned above. 

we feel that there is no merit in the o . A . and 

there is no reason for us to differ with the detailed 

and reasoned order passed by the P.M.G •• Ltj.cknow on 

06.03.95. 'rhe o.A. is accordingly rejected . N::> order 

as to costs . 

~L-----c4 
Vice Chairman 

/M .M ./ 
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